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CENTRAL ADMNSTRATVE TRIBUNAL 
CALCUTTA BENCH, CALCUTTA 

T 	)fll 
O.A. 	h. of20  I 	

I 	L'. %4.  

Present 	: 	Hon'be Ms. Bidisha Banerjee, Judicial Member 
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Agea about bO years, 

Occupation - Housewife, 

Residing at - Purbasha, 
P.O. - Ichapur Nawabgunj, 

DiSt. — 24 Pgs(N). 

Smt. Sujata Das @ Sujata Kumari Das, 
DIG Late Ganesh Ram, 
Aged about 32 years, 
Occupation - Housewife, 
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P.O. — Dumdum, 
Kolkata - 28. 
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Union of india, 
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Defence production Ministry of Defence, 
P.O. — Nirman Bhawan, 
MiAJ flI.h 	I in nii 
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The Directorate General of Quality 
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Department of Defence Production 
P.O. - Nirman Bhawan, 
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Senior Qua'ity Assurance Ufticer 
Senior Quality Assurance 
Eiauhshmeni lSmdI, 
P.O - ichapur Nawabgunj, 

Dist. - North 24 Pgns, 
A!+ RnriI 74 l44 
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For the Applicant 	 Ms. M. Saha, Counsel 
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This matter is taken up in the Single Bench in terms of Appendix Vifi of Rule 154 

(AT Dt.L- 	 -' 	 vs.si ,,-.,4 	 , 	l,,., 	 ,....4 	44,,. Oi s_irti i'uic vi ricaik.e, aS, iiv Cviii.niCcuu 4uLiufl vi iavv iS tflvuiwu, ciu vviui ui 

consent of both sides. 
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L. 	 )LUUH dH 	 flU 	rJ 	U! 

"8,(1) The immediate consideration of the petitioner fo.r compassionate ground in 
+i- ')fll i)  1 A VU')1 A I 
U f1 	/SILII 	V'.at 	tt..ii U i 	 V 	t-  r-ri &V I-r- 

The urgent order of status-quo may be issued on the selection process of 
hsi 	 nr_3 

SSJI I II.J*.ASJSJISJI hi t.hi 1./ ,7 • hi.J.I hit It.thil IS I it.6 

The respondents be directed to reassess the score points of the petitioner 
L ... 	- 	i...... 	- 	.j 	. 	.. .si.. 	 • 	 i 
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compassionate appointment. 

(A'\ hc dir,'+d nr't+ +r 	iic 	fiirthr eIw'firr fir rririr'.frncinf 
T / 
	

I hi 	 hit It 	IS hi hi It hi Jt5/ 5.1 I I hit S 	I hi hi hi 	I 1,7 I hIt LI I hit ISIS I hi IJ LI h/t I 1St Li .i 55./I I SI * 1./I 1. 

l,.4.4..... 	i... 	.... 	 . ...i...... 	 £ 	i..,_. 	_...._ 
IC1LC! U) uy iI!U!U1C U!UC 	WC 	 Ut !J!C IJCI!UU!!C! ! ! U 

objectively. 
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causing irreparable mental & financiai loss to his family members. 
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Comm uncaton regarding the closing 01 his case was maae. 

(7) 	Leave may be granted to tUe this appcation jointly under Rule 4(5)(a) of 

CAT Procedure Rule 1987.t 

.s.....J 	£..,..L. 	i....i. 	.. .i..J 	i.. 	. .i ......j 	... . 	£........ 	.i_... 	._i...-..-i: 	S..-.. bs dUIIIILICU Id(SL LIId Coulu oe uieu ow. win we IJIeduifly Oi the piue 

would be as under: 

Ganesh Ram, Examiner (HS4I), T/No. 12287 died while in harness on 23 May 

03, leaving behind his widow Smt Hira Muni Ram and two unmarried daughters 
Sujata 'Kumari Ram and Jaya Kumari Ram (Minor then). AU of them were 

ependent n him. He had lef 14 ers o reial ser 	t the the of h d 	 y 	sdu 	vicea  

ne !!dU Ju!haeu d 	UIJl!i. !!UUC W!U! 1!IC fle!p U! nUU!!! LUd!! 

taken from Allahabad Bank, Barrackpore Branch. 

Smt Hira Muni Ram, W!o Late Ganesh Ram, Examiner (HS-U), T!No. 12287 

'apphed for a sutabe appointment on compassionate ground for her elder 
daughter Sujat Kumari Ram to the Respondent No. 3 on 11 Juty 03. The case 
was referred to the DGQA HQ, duly recom.mended,1. vide SQAE (SA), Ichapur 

letter No. SQAE/EG/10/2 dated 22 Sep 03 (Annexire R-1) for consideration on 

merit vis-a-vis other candidates against the vacancies available in the grade of 
.-,.... (I l.-i;il-4\ LaIJUUI t ti irs!!IUJ. 
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The case of Sujata Kumari Ram (Apant No.2) was considered by the Board of 
LJ!!!ee!b D.tJ.0), Ui Le!wb U 1!i pdulte!s ld!U UUW!! Ui !V0U !U I'oLe 1W. 

19(4)1624-99i1998-D (Lab) dated 09 Mar 01 (Armexure — R-2), on quarery 
hi frtr (jI..r+r 	rdinr flcr' (I' 	[i1.r 1A 	tim 	(1A 	rA Qcr ti4 flit 	frt lrCtt1 

U (A I LU I I_I CUll I 	LI V... U U U 	VI (A 	 'I U I Jr U C U V.JU 	V.)  

indigence score sh.e coud not be offered appointment on compasssonate ground 
as sought for by her widowed mother. The outcome ot the tour considerations 

was intimated to the apphcant from time to time. 

LI ... 	(.......... 	eI._.. .... 	............... J.I............ 1....._C. 	._.I..._ -. 	...&I.. 	LI............... ...___.:_._ 	C... 
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rejection since it was an in-house mechanism for assessing relative indigence of 
the canddates seeking appointment on compassionate ground and furnishing of 
the Score Sheet then would not have altered the outcome of the case in any 

4. 	The Ld. Counsel for the applicant would specifically allege drawing my attention 

to Annexure A-4 to the CA., a list of Compassionate Appointment cases from 2004, 

fh+ r 	 Kumari Karve has been favoured with appointrn+ 	5nt 	lwr 
I I U I. U U ./ I U U CU TV UI LI I LA L 1.11 I U I...P V_eU U 

score than the applicant. 

The excerpts of the iists would be as under: 

S.N Name of Date of Date Famil Point Termin Point No Point Left Point Total 	IQrt Remar 

o. candidat death/ of y S al s of s over s Point & ks 

e MBO appli. pensi Benefit De serv. S Yr. 

&deceas on 	in s 	in P. I 

ed Govt. Rs. Rupee 
servant (Basic s 

Exclu. 
DA & 
Allow. 

18. Kum 07.11. 13.2.0 3150 6 DCRG 3 3 15 10 6 55 Ma LDC 

Deepa V 06 7 17473 years 

Karve, 1 4 07 

D/o Late CGEIS mont 

Shri 	VD 43560 hs 

Karve Leave 
Examine 18421 
r 	(HS) Encas I 
SQAE h I 
(Amt), Total 
Khadki, 23671 
Pune 2 

5. 	Per contra the respondents would submit the following: 

That reconsideration of the request for Compassionate Appointment in respect of 
Applicant No. 2 was duly replied by Respondent No. 2. 

The scheme under OM of Ministry of Personnel, Public Grievances and Pensions 

(Department of Personnel & Training) deled 16th January, 2013 under subject, 

"Consolidated Instructions on compassionate appointment" state as under: 

"8 TiME LIMIT FOR CONSIDERING APPLICATIONS FOR COMPASSIONATE 
APPONTMENT Prescribing time limit for considering applications for 

ik 
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compassionate appointment has been reviewed vide this Department O.M No. 
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and instructions on the subject issued by this Department and as amended from 
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without any time limit and decision taken on merit in each case. 

Further, vide the OM of DOP&T being F.No. 14014/3/201 1-Es•tt. (D) dated the 
ith 	. .i. 	 . 	L. 	 £L..... 	.._ 	 :... - £0 	u!y, £U! 	UIIUI uiC ouujt., !VIW Of LI!F 	 !J!H 	!UWL !U 

making compassionate appointment" the time 'imit of 3 years was done away 
with. 

Under "Frequently Asked Questions (FAQs) on Compassionate 
Appointment" issued vide DoP&T No. 14014i02I2012-Ett.(D) Dated 30th  May, 
2013, the darificaon at SL No, 4O that, Ca.n the cases whch were dosed on 
umeuun of 3 years Ln!e-l!mR as 1iiuviud n DOP1 01M ueu 

opened after the waiver of time-limit in DoPT GM dated 26.07.2012?, was made 
as 

"Yes, nrnviripr4  that the cases were closed due to non-avaehilitv of 
vacancies during the 3 years time-period and subject to the criteria 

:.... 	.......4 C' ki.. ' 	C'. ...L 	L... .1.4 ..... 	L 	.1 O.P4O..). 	!U O.FMIJ.O. OUL.4! LtZ 	I!UU!U !IUL iiC uu 

merely because the time limit has been waived oil. 

In regard to consideration of Kurnari Deepa V Karve the respondents have 

justified has appointment with much less merit points, in the following manner. 1 hey 

have stated that- 

Kumari Deepa V Karve was offered appointment on the basis of consideration of 
the D.O.U. 10! the 04)UdR1 Etiuuiy Mdi 01, wrlewds ui Cds Of SuJdLd 

Ram was considered for the fourth and final time for the Quarter Ending Sep 04 
and rejected for want of merit. During such conside3rations no candidate scoring 
less than 67 was offered appointment on compassionate ground, whereas Sujata 
Kumari Ram obtained a score of 56 vide the relevant Score Sheet. 

What happened in a particular Quarter had no bearing on the cases considered 
for the preceding or succeeding Quarters. 

i have given my anxious consideration to the rnaieriais on ord. 

It is exemplified, demonstrated and abundantly clear that the case of the 

applicant was closed in terms of DOPT GM dated 5.5.03, since no appointment could  

be offered to the candidate evidently due to the fact that sufficient vacancies were not 

available, and. not due to the reason that it was not found indigent. iherefore in terms of 

the latest DOPT circular dated 26.7.12, and FAQ dated 30.5.13 cited by the 

respondents (supra) the respondents should reconsider the case afresh untramrneUed 
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by the earer rejection, •moreso due to the reason that case with lesser merit points 

have been considered suitable for appointment. 

g 	 ci ir'h 1I%A1 tf 	nffr -h 0 	 -f ,i•fk 	dircr'+irn nrvr 
J. 	III 	U¼'I I VI¼'VV JI LI ¼' I IILALL¼'l L 1¼' 	. %. I 	lU%I¼'¼1 ¼'l VUILI 	¼'II¼'¼'LI.Jl I IJ1JJI I the 

respondents to place it befOre the ensuing meeting of the BOO to consider 

compassioiate appointment cases and communicate the decision to the appflcant 

within i month thereafter. 

9. 	No costs. 

(Bidisha Ban(lee) 
I'I1cmkr I\ I 
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